IN THE CENTPAL ADMIMNISTRATIVE TRIBUNAL, JAIFUF BENCH, JAIPUR.
= I 0 Q: -bl-; |-.- —I-.‘:”.. ] ]
L;A \1: 1;) {,.__u ’ Date of crder: |.R.(94¢
“a(CH S8 , :
nion of India & Ors. : Applicants

Vs.
Arvind Kumar Sharmsa : Respondent
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and other official vezpondznis, thzy havs songht review of tha

£il2d by ths official vespondznts againsi ovder dztzd

paszed in 0.A. Mo.591/92, Arvind Tumar Sharma Vs. Union o

2. In the preszne veviesw applicacion, che  of

rzview of the ord 1
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review application '10.66/95 by which &the vevi:w application
£iled against ovder Jdated 28.6.9% in O.A No.591/92 was

dismiszzzd. The presgent veview application has bezn £iled on the

accordance with a Full Bench Judgmznt of ihe Tribunal reporitsd

application is not maintainable in view of the provisions of
Pule 17(4) of the Czntval Administraitive Tribunal (Procedurs)
Fulzs, l)S?,iﬁheréfore, the przeeni vreviesw application is not

maintainable. It is, therefovres, dismizsed in limins.
*

(Ratan Prakash)

Menber (Judl.) Member ( Adm. )




